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(b) if so, what action Government
propose to take in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF LABOUR AND RE-
HABILITATION  (SHRIMAT!I MOH-
SINA KIDWAI): (a) and (b) The in-

formation furnished by the Employees’
Provident Fund and Employees' Slate
Insurance authorities is as given below:

EPF. The: Providen Fund claims in
respect of - o~ members have been
seitled to . of Provident Fund
contributions  recaaved.  M/s.  Natipnal

Herald have, however, defaulted in pay-
ment of Provident Fund dues to the ex-
tent of Rs. 3.61 lakhs in respect of Delhi
Unit and Rs. 10.40 lakhg in respect of
Lucknow Unit. Necessary legal und
penal action is being taken against the
emplover for recovery of the oulstanding
dues,

ESI: Cash Benefits available under the
Employees, State Insurance Scheme are
not denied to the employees for mon-
payment of contributiong by the em-
pioyer, Mls. Nutional Herald huve.
however, defauled in payment of ESI dues
to the extent of Rs. 2.85 lakhs in -espect
of Dethi Unit and Rs. 876 lakhs in
respect of Lucknow Unit. Necessary
legal and ﬁenal action is being taken
against the employer for recovery of the
outstanding dues.

Payment to w~' -~
tion w-

orerae ~4 in construe-
“rames

585. SHRT RAMANAND YADAV:
SHRIMATI AMARIIT KAUR:
SHRI DIPEN GHOSH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whathzr v is a fact that yh2 wor-
kers epgaged in the construction work for
the A:iaer Games are not paid minimum
wages by the com‘ractors;

(b) whather it is also a fact that the
Supreme Cou-t in its recent judgmeunt has
ordered, Tha Government {o make enquiry
as to why the labourers engaged in the
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work are pot paid minimom wages by
the contractors and also directed the Gov-

ernment to take action against the cont-
ractors; and

(c) if the answers to parts (a) and
(b) above be in the affirmative, what
steps have been taken by Government to
ensure that ths workers engaged in the
construction work for Asian Games are
paid minimum wages and adequate
compensation for accidents?

THE MINISTER OF STATE IN THE
AMINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI): (a) to (c¢) Infor-
mation is being collected and will bs laid
on the Table of the House.

Constitution of National Wage Commission

586. SHRI RAMANAND YADAYV:
SHRIMATI AMARIJIT KAUR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to stale:

(a) whether it is a fact that Govern-
ment propose to constitute a National
Wage Commission of expert persons to
study and recommend the national wage
policy;

(b) if so, when such a Commission s
likely to be formed; and

(c) whether the recommendations of the
Commission will be binding on the Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI): (a) Some  issues
concerning the National Wage Policy we:e
discussed at the National Labour Con-
ference held on the 17th—18th Septem-
ber 1982, The Conference recommend-
ed that keeping in view the importance of
the gubject and j's complicated nature. 2
tripartite committee with cxperts on it he
wet up to go into ths complex iscues nnd
its reacommendations early,

(7) and (c) Government have noted

the recommendation of the National
Labour  Conference {or  appropriate
action.



